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FEATAT 9T 7Ty § | gAATAT dar A9 A
ax grferal & sy 74 § ) Sfew gfae &
ATRAT HYZIT FHILIGA WA ¢ | 39 qE@
FY FIRTT dacazedl & g o gt g
& | 9ga @i dx ode A mfent g <@l
& AfHT T AN A qQIF FHITFT @ 1 &
ggarey ¥ #5 arT fafga oF T
GITT 11T UFo qYo qaT 31=7 Afuawmrfeal
#t fwrad o AfFa F1 Fraag) 780 a1
art & Pt st frard F faw W &)
fagigg-ax T fear smar & afsa ga@ax
FIEY A 1T B | A9V & AADF g
qT qY J91T FIfFal F FFF AN
qEITAT FTAT § AT AferF 97 agar A § |

9d: A GLHIT A 9T & FF awre a
SFEY UF THeT F W2 F1 F7F FAC ) 917
mifeay £ FEwa @ua @ IAFT AIIHA
e F3 | /12T & U dfFHT | ga-
fua &3 fa@ faqar fex I3 saar & qar
faar st 1 @i gfqw #) FEa-gEa
fear sie fagan arfaa f1 sam@was a2
WA & FH1T AT T |

(vi) Irregularities in recruitment in Dena
Bank of Calcutta region

PROF. RUP CHAND PAL (Hooghly) :
The Calcutta region of Dena Bank, a
nationalised bank is not following any
acknowledged policy of recruitment in res-
pect of subordinate staff. There is no
regular system of recruitment of subordinate
staff in the above bank. The management
began notification of vacancies only after the
judgement of the Industrial Tribunal dated
2.4.1976. Subsequently, the management
started engaging persons on daily wage
basis. The head office of Dena Bank
clearly instructed, through its letter dated
18.5.1979, that the entire recruitment of
subordinate staff be made only through
Employment Exchanges. Even after this
clear instruction from head office, the
Calcutta region of Dena Bank continued to
recruit subordinate staff on daily wage basis
only. The head office issued a further

circular on 6.1,1982 which contained the
directives and instructions of the Central
Government in this regard. '

But except for recruitment in two branches
of Dena Bank at Krishnanagar and Berham-
pore, West Bengal, the Calcutta region
continues to disregard the directives and
instructions of Central Government for
recruitment of subordinate staff through
employment exchanges only.

I urge upon the Central Government to
ensure that recruitment of subordinate staff
is done according to the set rules.

(vil) Need to exempt small huller rice
mills of Kerala from the Central
Government’s order for modernisa-

tion of all rice mills in the country

SHRI1 V.S. VIJAYARAGHAVAN (Pal-
ghat)* : Iwant to draw the attention of
the Government to a problem being faced
by ‘the small huller rice mill owners in

Kerala.

There are about 13,500 small huller rice
mills in Kerala. These mills hull paddy for a
charge, and that is the only source of liveli-
hood of the operators of these mills. The
average quantity of paddy hulled in these
mills is not more than 250 Kg., and the
daily income is not more than Rs. 25/-.

The Central Government’s order about
modernization of all rice mills in the country
has dealt a stunning blow to these small mills.
Firstly, modernization requires a large
amount of capital, which cannot be mobili-
zed by the small operators. Even the spare
parts of the mills are so costly that it is
often beyond the capacity of these millers
to buy them. Secondly, no special advan-
tage will be obtained by modernizing these
small mills. Unlike in other States, the
consumers in Kerala use boiled rice. Hulling
of boiled rice does not result in any
wastage. One important consideration
which weighed with the Government while
directing modernization, was the tremend-
ous wastage of rice which occurs in the
process of hulling. This problem does not
exist in Kerala. .

el

*QOriginal speech was delivered in Malayalam.
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Therefore, the Government should sym-
pathetically consider the problems of these
small millers. Insistence on modernisation
~will put them out of employment and push
them towards a condition of starvation
‘which should be avoided. In this circums-
tance, the small mills should be completely
exempted from modernisation. Besides, new
mills should be sanctioned in any particular
area only when the cxisting mills cannot
cope with the demand. Similarly action
should be taken against all those mills
which are opcrated illegally in the country.

I request the Government to consider

these points sympathetically.

(viil) Need to provide more funds for irri-

gation facilities in  Sitapur and
Hardoi districts of U.P.

st Tw A @ (FAgY) o STreer
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sfas g7 arafeq $@ § F@d FTE
1 Erarg ¥ Q@ fava &% g wa aq 7
ard 25 aassl & faq agraar & ag)
geaIE 9rA9g agt F I dx A favg %
F WIEAT ¥ FF Y F9 G IqAKT JA FA
FY ATAWETAT 41 | G qar A7 g fv favg
I %1 AVSAT 5T 9797 F gareq wT & 0
g | A0 ATFH & AT ¢ (&% A9 darge &
fag @z g fanqa €T 3 F7 § 9 ¢F
AT ATHT @A B fAT ITT HRW FT 47
IUSAS FUT TAT LIS FAIZ AT &7
& fau fagg 9% g 7959 T¢I F
faa stfas & sfus aa srafeq s

————

13.27 hrs.

DEMANDS FOR GRANTS (GENERAL),
1984-85—CONTD.

Ministry of Commerce — Conrd.

MR DEPUTY-SPEAKER : The House
shall now take up further discussion and
voting on the Demands for Grants under the
control of the Ministry of Commerce. Time
left is still 2 hours and 40 minutes. Shri
Rajda is going to spcak and the hon. Minis-
ter will reply to the debatc at 4 P.M. We
will complete discussion on this Ministry

today.

SHRI RATANSINH RAJDA (Bombay
South) : Mr. Deputy-Speaker, the Ministry
of Commerce occupics a pivotal position in
monitoring cconomic affairs of our country.
Out of three economic Ministries—Finance,
Industry and Commerce — Commerce is the
kingpin and occupies a central place in the
economic affairs of our country. It can
generate production ; it can generate wealth,
and it can also generate and participate in
the distribution of wealth in this country.
From that view point, it can create a miracle
if there is a political will with the Hon.
Minister and his establishment ; it can
create a miracle in completely overhauling
the cconomic picture of our country.

In the last meeting itself, I had told our



